
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 	192 of 1993. 
XX4K 

DATE OF DECISION 27/04/1993. 

Shri Haridas prabhuctas Gondafla Petitioner 

Shri 3.3.Ggia 	 Advocate for the Petitioner(s) 

Versus 

tjnjon of India eind others 	Respondent 

Shri B.R.Kvada 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.3.Patel 
	

: Vice Chairman 

The Hon'ble Mr.v.RadhaKrjshnan 	: Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Haridas prabhudas Gondalia, 
P0: Siklca, Housing Board Room No.43, 
Digvijaygram; 361 140. 
Dist. Jamnagar. 	 ......Applicant. 

( Advocate : Mr.B.B.Gogia ) 

Versus 

Union of India 
Owning and Representing 
Western Railway, 
Through : General Manager, 
Western Railway, 
Churghgate, 
Bomoay - 400 020, 

Dy.Chief Engineer (Const.), 	 Ik 

Western Railway, 
2nd Floor, 
EG Station Building, 
Ahrnedabad - 380 002. 

Divisional Railway Manager, 
Western Railway, 
ZOthi Compound, 
Rajkot - 360 001. 	 ....Respondents. 

(Advocate : Mr.B.R.Kyada) 

ORAL JUDGMENT 

0.A.N0. 192 of 1993. 

Dated: 27/04/1993. 

Per : Hon'ble Mr.N.B.Patel 	: Vice Chairman 

The applicant has made a representation dated 

08.12.1992, to respondent no.3, Divisional Railway Manager, 

Rajkot, with a copy to the respondent no.2 for his transfer 

to Rajkot Division wherein he has also mentioned that he may 

be placed at the bottom of seniority list in the Rajkot 

Division, The applicant has also served the respondents with 

an advocate's notice dated 14.12.1992. The applicant is still 
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not given any reply to the representation dated 8.12.1992 and 

the notice dated 14.12.1992. The respondent no.2 and 

respondent no.3 are directed to taze a decision on the 

representation of the applicant within a period of eight 

weeks from the date of receipt of a copy of this order. 

They will communicate the decision to the applicant within 

one month of taidnq the same. We are told that, in a 

similar case of Shri Baldev Shamji, the respondents have 

retransferred the said Baldev Sharnji to Rajkot Division on 

condition of being placed at the bottom of the seniority 

list. As already stated, the applicant is willing for 

imposition of such a condition in his case also. While 

deciding the representation of the applicant, this factor 

may also be tai'zen into consideration. In other words, if 

the applicant's case is similar to that of Shri Baldev Shaxnji, 

it should be considered and the applicant may also be given 

the same treatment. In view of these directions, Mr.3.B.Gogia 

seecs permission to withdraw the application. Permission 

granted. The application stands disposed of as withdrawn. 

No order as to costs. 

"A - 
V.RadhaJwishnan 	 N.B.Datel 

Member (A) 	 Vice Chairman 
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